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The 27" March 2019
S. 0. 82 dated 27" March 2019— In exercise of the powers conferred by section-3 of the Bihar

Special Courts Act, 2009 and in supersession of all earlier notifications issued in this regard, while saving
all actions taken thereunder, the Government of Bihar in consultation with the High Court of Judicature at
Patna, establishes a Special Court of Additional District and Sessions Judge at Patna, Bhagalpur and
Muzaffarpur respectively for trial under Section 7 of the offence as defined under Section 2(e) of the
Bihar Special Courts Act, 2009.

The Judges presiding over the Special Courts posted at Patna, Muzaffarpur and Bhagalpur shall

exercise their jurisdiction, as specified in column 3 hereunder:-

SL. No. Place of Special Courts Territorial Jurisdiction
1 2 3
1 Patna Patna, Nalanda, Bhojpur, Buxar,

Rohtas, Kaimur at Bhabhua, Gaya,
Aurangabad, Nawada and
Jehanabad

2 Muzaffarpur Saran, Siwan, Gopalganyj,
Muzaffarpur, Sitamarhi, Vaishali,
Sheohar, East Champaran, West
Champaran, Darbhanga,
Madhubani and Samastipur
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SL. No. Place of Special Courts Territorial Jurisdiction
1 2 3
3 Bhagalpur Bhagalpur, = Banka, = Munger,

Sheikhpura, Jamui, Khagaria,
Lakhisarai, Begusarai, Supaul,
Saharsa, Madhepura, Kishanganj,
Araria, Katihar and Purnea.

(File No.-A/Act -14/2006/2549/].)
By Order of the Governor of Bihar,
AKHILESH KUMAR JAIN,
Secretary to Government.
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